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Please consult your leaders bE'fore talk-
ing. Now Mr. Barot. 

NOTD'ICATIONS 'UKDER CUSTOMS ACT 

AND CENTRAL ExCISE Bt1LES 

THE DEPUTY MINISTER IN THE 
MINISntY OF FINANCE (SHRI 
MAGANBHAI BAROT): I beg to laY 

on the Table: 

. (1) A copy of Notification No. G.S.R. 
177(E) (Hindi and English velSiO:1s) 
published in Gazette of Indja dated 
the 11th March, 1981 together with.an 
explanatory memorandum makmg 
certain amendment to Notification NO. 
132-Customs dated the 2nd July, 1980 
so as to add five more products of 
Nepalese origin to qualify for prefer-
ential entry into India under the lndo-
Nepal Treaty of Trade, 1978. under 
section 159 of the Customs Act, 1962. 

(2) A COpy of No i i ~io  No. GSR 
178(E) (Hindi and English versions) 
published in Gazette of I:1dia dated 
the 12th March, 1981 together with an 
explanatory memorandum i~  
smoking mixture known as Gudaku In 
the form ot granules frODJ so much ot 
the duty of excise and i io. ~ duty 
of excise leviable tbereon as 1S 10 ex-
cess of the duty leviable 0':'1 hookala 
Tobacco, issued under the Central 
Excise Rules, 1944. 

STATEMENT re: PROVISIONAL pOPULA-

TION TOTALS 01' THE 1981 CJ:NSUS 01' 

INDIA. 

THE M'WISTER OF STATE IN THE 
MINISTRY OF HOME AP'tAIRS 
(SHRr YOGIENDM MAKWANA): I 
beg to lay on the Table a statement 
(Hindi and Enslish versions) regil.Tding 
the provisional  population totals of 
the 1981 Census of India. 

12.03 brS. 

MESSAGES FROM RAJYA SABHA 

SECRETARY: Sir, I have to report 
the foUowing messages received from 
the Secreta ry-Ge:leral of Rajya 
Sabha:-

(i) "In accordance '\\'lth h~ provi .. 
BioDa ot Bule 127 of h~ l\ules of Pr0.-
cedure and Cenduct ol Bu.ineas In the-
ltajya Sabha, I am directed to inform 
the Lok Sabha that the l\ajya h ~ 
at its sitting held on the 16th March .. 
1981, agreed without any lLntendment 
to the Life Insura:.1cen Corporation 
(Amendment) Bill, 1981, whicb was 
passed by the Lok Sabba at its sitting 
held on the 9th March, 1981." 

(ii) "In accordance with the provi .. 
sions of Rule 111 of the Hules d Pro-
cedure and Conduct at Business in 
the Rajya Sabba, I am directed to 
enclose a copy of the Delhi Sikh Gurd-
waras (Amendme:lt) Bill, 1981 which 
has been passed by the Hajya' Sabha 
at its sitting held on the 17th March, 
1981". 

DELHI SIKH GURnWARAS (AMEND-
MENT) BILL AS PASSED BY RAJYA 

SABHA 

SECRETARY: Sir, I lay on the 
Table of the House the l1elhi Sikh 
Gurdwaras (Amendment) !Jill, If.o81, 
as passed by Rajya Sabha. 

12.05 hI'S. 

COMMITTEE ON PRIVATE MEM* 
BERS' BILLS AND RESOLUTIONS 

EIGHTEENTH ~  

SHRIMATI KRISHNA SAHI 
(Begusarai): I be, to present the 
!Eighteenth Report of the Committee 
on Private Members' Bills anci llesolu-
tions. 

12.08 hrs. 

BUSINESS ADVISORY COMMlT'l'D 

FOURTEEN'L'H REPORT 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHlSBMA 
NARAIN SINGH): I beg to move: 

''That this House do agree with 
the Fourteenth Report of the Busi* 
ness Advisory Committee present-
ed to the Bouse on the 1 '1th ](arch,. 
1981." 
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SHRI SVRAJ' BHAN (Ambala): 
Sir, I have, liven an amendmemt. 

14R SPEAKER: Please sit down. 
How can you do it? Why should 
you do it? You are a part and par-
cel Of the Committee. h~ ~i~  

is: 

"That this House do agree with 
t:te Fourteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 17th March, 
1981." 

The motion 'Ums adopted. 

12.08 hrs. 

STATEMENT RE. INCREASE IN 
RATE OF ROYALTY ON CRUDE 

OIL 

THE MINISTER OF PBTRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): MI 
Speaker Sir, with your permission 
I would like to make a statement 
about the enhancement of royalty 
payable to the States wilerE: crude 
oil is produced. 

The rate of royalty on crude oil is 
fixed under the Oil Fields (Regula-
tion and Development) Act, 1948. 
Royalty is payable on onshore crude 
oil to the States of Gujarat and 
Assam and Aruflachal Pradesh where 
it is being produced. The rate of 
royalty on crude oil was illt"lcased 
from Rs. 15/-to Rs. 42/-per tonne 
with effect from September 8, 19'16 
and has continued to be paid to these 
State Governments at that rate. 

The Government of Gujarat and 
Assam submitted detailed Memo-
randa requesting fOor further en-
hancement of the rate of royalty. At 
present, the price payable lor on-
shore crude oU as fixed by ~

ment is about Rs. 306 per tonne. 
After due consideration ot the v:ews 
of the two State Governments and 
other factors, Government have de-
cided to increase the rate 01 royalty 
payable on crude oil frtJm Rs. G 

per tonne to Bs. 81 per tOMe with 
effect from 1st April, 1981. Royalty 
of Rs. 61/-per tonne is the maxi-
mum that can be paid on the basis 
of the present sale price of crude. 
Extra income to the States in terms 
of royalty and sales tax for thE: year 
1981-82 ia estimated at about Rs. 6.32 
crores for Gujarat and about Rs. 10.08 
crores for Assam. 

SHRI NIREN GHOSH (Dum 
Dum): Mr. Speaker, We should get 
an opportuoity to discuss this state-
ment. 

AN HON. MEMBER: What hap· 
pcned to item no. 3(a)? 

MR. SPEAKER: He has alrE:ady 
done it. Now the Statutory Resolu· 
tion-Mr. Jyotirmoy Basu. 

SHru KRISHNA CHANDRA 
HALDER (Durgapur) : In the List 
of Business it has been mentioned 
that at 4: p.m. Rao Birendr a Singh 
will make a statement. But in the 
revised List of Business, at 4 pm. It 
is said that a motion by Shr! Ram 
Vilas Paswan will be taken Dp. 

MR. SPEAKER: Supplementary; 
List Of business is there. 

SHR! JYOTIRMOy BOSU (Dia-
mond Harbour): Both will 'be taken 
up at the same time. (Interruptiom) 

MR. SPEAKER: Within 4-5 
minutes, We will do it. 

MR. SPEAKER: He will make it. 

12.18 hn. 

STATUTORY RESOLUTION RE. 
DISAPPROVAL OF SPECIAL BEAR-
ER BONDS (IMMUNITIES AND 
EXEMPTIONS) ORDINANCE 1981. 
AND SPECIAL BEARER BONDS 
(IMMUNITIES AND EXEMPTIONS) 

BILL 

SHRI ~,  BOSU (Dia-
mond Harbour): 1 beg to l\lovp: 

"This House disapproves of the 
Special Bearer Bonds (Imm'Jllities 
and Exemptions) Ordinance, 1981 


